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BETWEEN
IN THE MATTER OF:
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based on the news item in Marhrubumi,
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1 19-04-2022  Statement by counsel for the 4" respondent for the 1&3
production of documents as directed by order dated
' 6-4-2022

2 08-05-2019 CIVIL APPEAL NOS. 4784-4785 OF 2019, 4t017
judgment of the Hon’ble Supreme Court of India.

3 10-02-2020 Action Taken Report for removal of Demolition
Wastes of Flats in Maradu Municipality as on 10-02- 18 to 78
2020 along with the documents referred to.

4  04-12-2010 True copy of the selection notice sent by Maradu 79 to 82
Municipality to M/s. Prompt Enterprises. (4 Nos)

Certified that the above documents are true copies of their originals

Dated at Ernakulam on this the 19" day of April, 2022

Y

COUNSEL FOR THE 4™
RESPONDENT/MARADU MUNICIPALITY



BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTH ZONE AT CHENNAI

0.A.NO...1 2 ....0f 2020 [SZ]

BETWEEN

IN THE MATTER OF:

Tribunal on its own motion Suo Motu

based on the news item in Mathrubhumi,

Malayalam newspaper dated 19.01.2020,

“The removal of debris in Maradu not according

to Norms — National Green Tribunal”...................cceevevvnnn. .. Applicant(s)

With

Government of Kerala,

Rep. by its Chief Secretary, Secretariat,

Central Stadium, Mahathma Gandhi Road,

Near Junction, Palayam, Thiruvananthapuram

Kerala and Ors.........ooiiiiiiiii e e Respondent(s)

STATEMENT FILED BY THE COUNSEL FOR THE 4™ RESPONDENT
AS DIRECTED BY THIS HON’BLE TRIBUNAL BY ORDER DATED 06-
04-2022. '

1. This Hon’ble Tribunal by order dated 6™ April, 2022 to produce certain

documents. They are produced herewith and explained.

2. Hon’ble Supreme Court has directed the demolition of the buildings
concerned by order dated 08-05-2019 in CIVIL APPEAL NOS. 4784-4785
OF 2019. The copy of the judgment is produced herewith.

3. The project proponent has not demolished the buildings concerned. In
accordance therewith, the buildings were demolished on 11-01-2020 and 12-

01-2020. This Hon’ble Tribunal has taken note of the fact of creation of



construction and demolition waste from the news item in Mathrubumi,
Malayalam newspaper dated 19.01.2020. The State Monitoring Committee
headed by Hon’ble Justice AV Ramakrishna Pillai in O.A.No. 606/2018 has
inspected the site. It is reported that the demolition waste is not in accordance

with the provisions of Consltruction and Demolition Waste Management

Rules,2016.

. This Hon’ble Tribunal appointed a Committee consisting of the Secretary,
Maradu Municipality, Kerala State Pollution Control Board, District
Collector, Ernakulam and Kochi Sub Collector who has been nominated to
supervise the work of demolition and removal of the waste by the Government
who shall inspect the area in question and prepare an action plan for
remediation of the menace that has caused on account of deposit of the
demolition waste in that area and also the manner of execution within a shorter
timeline. In accordance therewith, an order was passed constituting a
committee on 29- 01-2020. The first meeting of the Committee was held up
on 03-02-2020 which was chaired by Justice A V Ramakrishna Pillai. An
action plan was drawn on the basis of the decision taken. A duty has been cast
on the service provider for the submission of demolition waste management
plan. This respondent was cast a duty for the submission of approved
management plan to the District Collector, Ernakulam; Sub-Collector,
Ernakulam; and the Kerala State Pollution Control Board. For the purpose for
removal of demolition waste M/s. Vijaya Steels and M/s. Prompt Enterprises
were engaged. In accordance therewith this respondent sent a letter to the
Chief Engineer, Pollution Control Board, on 10-02-2020 the details of the
demolition waste managed. The joint committee meeting was conducted
under the chairmanship of Hon’ble Justice A V Ramakrishna Pillai. Every
action was discussed in detail. An action plan was prepared approved. The
sites chosen for removal of the demolition waste on 07-02-2020 by the
Committee. The Chief Environmental Engineer, Kerala State Pollution
Control Board sent a letter to the Hon’ble Chairman Justice A V Ramakrishna
Pillai in this regard on 10-02-2020 enclosing the action plan and action taken



repot. A true copy of the said letter sent by the Chief Environmental Engineer,
Kerala State Pollution Control Board sent letter to the Hon’ble Chairman
Justice A V Ramakrishna Pillai in this regard on 10-02-2020 is produced along
with the reply statement as Annexure.R.4. (A). But action taken report is not
seen attached to it. The said Action Taken Report for removal of Demolition

Wastes of Flats in Maradu Municipality as on 10-0-2020 is produced

herewith.

. For the purpose for removal of demolition waste M/s. Prompt Enterprises
were engaged by the Technical Committee after considering all the bids. The

bid accepted for each apartment are as follows; -

SI No Particulars of flat to be demolished | Amount to be paid
1 Alfa Ventures (2 towers) % 6,85,000-00
2 Jain Housing & Co. % 12,36,000-00
3 Golden Kayaloram T 3,56,000-00
4 Holy Faith H20 flats 312,36,000-00
TOTAL AMOUNT PAID < 35,13,000-00

After accepting their bids, a letter was issued to them on 4-12-2019. True
copy of the said letter dated 4-12-2019 is produced herewith. The said

amounts were paid by the said M/s. Prompt Engineers.

. It is respectfully submitted that Kerala State Pollution Control Board has
issued Authorisation, vidle RULES/VOL.II/17/19, dated 28/01/2019 for
setting up of Construction and Demolition Waste. Thus, there is no violation
of the Construction and Demolition. Waste Management Rules, 2016.

Dated this the 19™ April, 2022

Counsel for the 4™ respondent
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

784- 1
(Arising out of SLP (C) Nos.4227-4228 of 2016)

The Kerala State Coastal Zone Management Authority .. Petitioner
versus

The State of Kerala Maradu Municipality & Ors. .. Respondents
WITH

CIVIL APPEAL NOS. 4790-4793 OF 2019
(Arising out of SLP (C) Nos. 4231-4234 of 2016)

AND

CIVIL APPEAL NOS. 4786-4789 OF 2019
(Arising out of SLP (C) Nos. 4238-4241 of 2016)

ORDER
Leave granted.

Applications for intervention are allowed.

The appeals have been filed by the Kerala State Coastal Zone
Management Authority aggrieved by the judgment and order dated
11.11.2016 passed by the High Court in Writ Appeal No.132 of 2013

and connected appeals.

The appellant authority has been constituted by the Government

Signatyre Nol Venfied
ndia in compliance of the directions issued by this Court in

Dets 20/ ”
16.30.03 18|

Indian Council for Enviro-lLegal Action v. Union of India [(1996) 5

SCC 281] as well as in exercise of the powers conferred under



- 5-

Section 3 of the Environment Protection Act, 1986. The appellant

2

authority is empowered to deal with the environmental issues
relating to the notified Coastal Regulations Zones (in short,
‘CRZ"). Construction activities in the notified CRZ areas can be
permitted only in consultation with and concurrence of the
appellant authority. It is the binding duty of the local self
governments, the competent authority issuing building permits to
forward application for building permission to the appellant
authority along with the relevant record. The appellant authority
has issued circulars to all Gram Panchayats, Municipalities, and
Municipal Corporations directing them to follow the provisions of
CRZ notifications and to act in accordance with the procedures

provided in the notifications.

The decision of this Court in Piedade Filomena Gonsalves v.

State of Goa [(2004) 3 SCC 445] has'also been‘relied upon which
explains the significance of CRZ notifications in the interest of
protecting environment and ecology in the coastal area and the
construction raised in violation of the regulations cannot be
lightly condoned. The construction activities of the respondent
builders are on the shores of the backwaters in Ernakulam in the
State of Kerala which supports exceptionally large biological

diversity and constitutes one of the largest wetlands in India.

The area in which the respondents have carried out

construction activities is part of tidal influenced water body and
|

the construction activities in those areas are strictly restricted

under the provisions of the CRZ Notifications. Uncontrolled
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construction activities in these areas would have devastating

3

effects on the natural water flow that may ultimately result in
severe natural calamities. The expert opinions suggest that the
devastated floods faced by Uttarakhand in recent years and Tamil
Nadu this year are immediate result of uncontrolled construction
activities on river shores and unscrupulous trespass into the
natural path of backwaters. The Coastal Zone Management Plan (in
short, ‘CZMP’) has been prepared to check these types of activities
and construction activities of all types in the notified areas.

The High Court has ignored the significance of approved CZMP.

As per the appellant, these constructions activities are
taking place in critically vulnerable coastal areas which are
notified as CRZ-III. The panchayats have issued these permissions
in violation of relevant statutory provisions and CRZ
notifications. The Vigilance Section of local Self Government
Department, Government of Kerala detected these violations and
anomalies in the issue of building permits and hence directed the
concerned bodies to revoke all the flawed building permits
exercising its powers under Rules 16 and 23 of the Kerala
Municipality Building Rules, 1999 (In short, referred to as ‘the

Rules of 1999').

A show cause notice was issued under Rule 16 of the Rules of
1999, asking the builders to show cause why the building permit
issued to them be not cancelled. Writ Petitions were filed
- questioning the same. The learned Single Judge allowed the writ

petitions. The Division Bench dismissed the appeals. The High
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Court has observed that the permit holders cannot be taken to task
for the failure of local authorities in complying with the

statutory provisions and notifications. Review petitions were

filed that were also dismissed. Hence, the appeals by special

leave have been preferred.

After hearing the appeals for two days, the following order

was passed by this Court on 27.11.2018 :

“1. The writ petitions filed questioning the show
cause notice dated 4.6.2007 issued for removal of
the buildings, which according to show cause
notice were falling within the prohibited area of
CRZ Category. Various violations were mentioned
in the show cause notice. Without availing the
remedy of filing reply to the show cause notice,
writ petitions were filed directly in the High
Court. The Single Bench of the High Court vide
its judgment and order dated 10.609.2012, allowed
the writ petition. Aggrieved thereby, the
Municipality preferred writ appeals before the
Division Bench, which were dismissed by the
impugned judgment and order dated 02.06.2015.

2. Considering the peculiar facts and
circumstances of the case, as there is no
categorical finding recorded either by the Single
Bench or by the Division Bench that whether area
in question is in CRZ Category-III, Category-I or
Category-II. It was claimed by the petitioner
before the Single Bench that they fell within the
CRZ Category-II, whereas the case set up by
Coastal Zone Management Authority in this Court
is that area is of CRZ CategoryIII. We deem it
appropriate to call for the findings on the
aforesaid aspect.

3. We constitute a Three-Member Committee
consisting of the Secretary to the Local Self
Government Department, the Chief Municipal
officer of the concerned Municipality and the
collector of the District, to hear the objections
and to give a finding in terms of Notification
dated 19th February, 1991,

4. Let the Committee hear the affected parties as
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well as Kerala State Coastal Zone Management
Authority and State Government and consider the
matter as submitted by the parties and send a
report to this Court as to legality of
construction and precisely in which category the
area in question is to be categorized and whether
building is in prohibited zone. Let the exercise
be done within a period of two months and a
report be submitted to this Court.

5

5. Let the report be submitted covering the
aspect that may be urged by the parties as to the
legality of construction.”

The aforesaid order was passed in order to cut short the
litigation in respect of the show cause notice issued by the
authorities as the only question to be decided was as to whether
the area falls in CRZ-III of Coastal Zone Regulations. We have
heard the 1learned counsel again after receipt of report. The

Committee consisted of the following members :

1. K. Gopalakrishna Bhat, IAS
Local Self Government (Rural)
In-Charge.

2. K. Mohammed Y. Safirulla, AIA,
District Collector,
Ernakulam.

3. Subhash P.K.,

Municipal Secretary,
Maradu Municipality.

The Committee has given opportunity of hearing and has dealt
with the case set up by all the stakeholders in extensive detail.
Following findings and conclusion have been recorded by the
Committee :

“The Committee evaluated all arguments raised by

the parties and KCZMA, existing Rules and
Statutes and examined the Google map produced at
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the time of the meeting.
The findings of the committee are as follows:

1) Marad Panchayat which was formed in 1953 was
upgraded into municipality in November 2010.

2) The Coastal Zone Management Plan (CZMP of
Kerala currently applicable is the one that was
approved in 1996. As per the said CzMP, Marad
has been marked as Panchayat area and hence falls
in the Coastal Regulation Zone (CRz) category of
CRZ-III. The area is represented in the Map
numbers 33, 33A and 34 of CZMP 1996. These maps
are attached as Annexure 1 and 2. A mosaic of
the three maps showing the Marad area is attached
as Annexure 3. Since the Panchayat has been
upgraded to Municipality in the year 2010, the
same has been shown as CRz-II category in the
draft CZMP prepared as per the CRZ Notification
2011 and submitted to the MoEF&CC of Government
of India recently. Until the Government of
Kerala/KCZMA receives a communication from the
Government of India on the approval of the czmp
draft submitted, the CZMP of 1996 stands valid.
Hence, as on date, Maradu area being a backwater
island the provisions as detailed below is
applicable after 6 January, 2011 i.e., the date
on which Government of 1India published Coastal
Zone Management Plan (CZMP).

i)  The islands within the backwaters shall have
50 mts width from the High Tide Line on the
landward side as the CRZ area;

ii) within 50 mts from the  HTL of these
backwater islands existing dwelling units of
local communities may be repaired or
reconstructed however no new construction shall
be permitted;

iii) beyond 50 mts from the HTL on the landward
side of backwater islands, dwelling units of
local communities may be constructed with the
prior permission of the Grama panchayat;

iv) foreshore facilities such as fishing jetty,
fish drying yards, net mending vyard, fishing
processing by traditional methods, boad building
yards, ice plant, hoat repairs and the like, may

be taken up within 50 mts width from HTL of these
backwater islands.
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CONCLUSION

The Coastal Zone Management Plan (CZMP) of Kerala
currently applicable is the one that was approved
in 1996. As per the said CZMP Maradu has been
marked as Panchayat area and hence falls in the
Coastal Regulation Zone (CRZ) category of CRZ
III. Maradu Panchayat has been upgraded to
Municipality in the year 2010 and hence in the
draft CZMP prepared as per CRZ Notification 2011
it is shown as CRZ II category. The new draft
CZMP is submitted to MoEF & CC of Government of
India for approval. Until Government of India

approve the draft notification CZMP 1996 stands
valid.”

It is apparent that at the relevant time when the construction
has been raised by the respondents in the matters, the area was
within CRZ-III. With respect to CRZ-III, the relevant notification
dated 19.2.1991 indicates that the area of 200 meters from the High
Tide Line is no development zone. No construction shall be
permitted within this zone except for repairs of the authorized
structures not exceeding existing FSI. The notification dated

19.02.1991 relating to CRZ-III is extracted below :-

“iii. The design and construction of
buildings shall be consistent with the
surrounding 1landscape and local architectural
style.

i. The area upto 200 meters from the High Tide
Line is to be earmarked as “No Development Zone”.
No construction shall be permitted within this
zone except for repairs of existing authorised
structures not exceeding existing FSI, existing
plinth area and existing density, and for
permissible activities . under the notification
including facliities essential for such
activities. An authority designated by the State
Government/Union Territory Administration may
permit construction of facilities for water
supply, drainage and sewerage for requirements of
local inhabitants. However, the following uses
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may .be permissible in this zone agriculture,
hgrtlculture, gardens, pastures, parks, play
f1:1ds, forestry and salt manufacture from sea
water.

ii. Development of vacant plots between 200 and
500 meters of High Tide Line in designated areas
of CRZ-III with prior approval of Ministry of
Environment and Forests (MEF permitted for
construction of  hotels/beach resorts for
temporary occupation of tourists/visitors subject
to the conditions as stipulated in the guidelines
at Annexure-II.

iii. Construction/reconstruction of dwelling
upits between 200 and 500 meters of the High Tide
Line permitted so long it is within the ambit of
traditional rights and customary uses such as
existing fishing villages and gaothans. Building
permission for such construction/reconstruction
will be subject to the conditions that the total
number of dwelling units shall not be more than
twice the number of existing units; total covered
area on all floors shall not exceed 33 per cent
of the plot size; the overall height of
construction shall not exceed 9 meters and
construction shall not be more than 2 floors
ground floor plus one floor. Construction is
allowed for permissible activities under the
notification including facilities essential for
such activities. An authority designated by
State Government/Union Territory Administration
may permit construction of public rain shelters,
community toilets, water supply, drainage,
sewerage, roads and bridges. The said authority
may also permit construction of schools and
dispensaries, for local inhabitants of the area,
for those panchayats the major part of which
falls within CRZ if no other area is available
for construction of such facilities.

iv. Reconstruction/alterations of an existing
authorised building permitted subject to (1) to

(iii) above.”

It is also relevant to take note of Rule 23(4) of the Rules of

1999 is relevant which is extracted below :-

“23(4) Any land development or redgvelopment
or building construction or reconstruction in any
area notified by the Government of India as a
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coastal regulation zone under the Environment
(Protection) Act, 1986 (29 of 1986) and rules
made thereunder shall be subject to the
restrictions contained in the said notification
as amended from time to time.”

It is necessary for the local authority to follow the
restrictions imposed by the notification, as amended from time to
time. Thus, it was not open to the local authority, i.e.,
Panchayat, in view of the notification of 1991 to grant any kind of
permission without concurrence of Kerala State Coastal Zone
Management Authority. Admittedly, Panchayat has not forwarded any
such application sfor building permissions and there is no
concurrence or permission granted by the Kerala State Coastal Zone
Management Authority. As such, we find that once due inquiry has
been held by the Committee, there is no escape from the conclusion
that the area fell within CRZ-III, it was wholly impermissible and
unauthorised construction within the prohibited area. We take
judicial notice of recent devastation in Kerala which had taken

place due to such unbriddled construction activities resulting into

collossal loss of human life and property.

This Court in Vaamika Island (Green Lagoon Resort) vs. Union

of India & ors. [(2013) 8 SCC 760], has observed :-

“26. The petitioner had effected the construction
in violation of the provisions of 1991 and 2011
Notifications as well as Map No.32-A, soO found by
the High Court. The factual details of the same
and where actually the portion of some of the
properties of the petitioner in vettila Thuruthu
will fall, has been elaborately dealt with by the

High Court in its judgment in paras 109 to 119.
i ealt with the
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have been constructed by the petitioner during
the currency of the Notification issued in 1991
are concerned, they are clearly in violation of
this notification, hence, action has to be taken
for the removal of the same. The Director of
Panchayat also vide letters dated 7.3.1995,
17.7.1996 directed all the panchayats to strictly
follow the provisions of CRZ notification which
it was found not followed by granting permission.
The High Court has also found on facts that
reconstruction work appeared to have been done
during the currency of the 2011 Notification and
two buildings (193/D and 193/E) were also
constructed illegally. The High Court has also
noticed another new construction underway. These
all are factual findings which call for no
interference by this Court. The High Court has
clearly noticed that reconstruction work has been
done contrary to the 1991 as well as 2011
Notifications and the report of the Expert
committee constituted by the Kerala State
Committee on Sciences Technology and Environment
(KSCSTE) was accepted.

10

27. We are of the considered view that the above
direction was issued by the High Court taking
into consideration the larger public interest and
to save Vembanad Lake which is an ecologically
sensitive area, so proclaimed nationally and
internationally. Vembanad Lake is presently
undergoing severe environmental degradation due
to increased human intervention and, as already
indicated, recognising the socio-economic
importance of this waterbody, it has recently
been scheduled under “vulnerable wetlands to be
protected” and declared as CVCA. We are of the
view that the directions given by the High Court
are perfectly in order in the abovementioned

perspective.

28. Further, the directions given by the High
Court in directin demolition of illegal
construction effected during the currency of the
1991 and 2011 CRZ Notifications are perfectly in
wi the decisi f this Co in Piedad

un
Filomena Gonsalves v. State of Goa [(2004) 3 SCC

445], wherein this Court has held that such

notifications have been issued in the interest of
protecting environment and ecology in the coastal

area and the construction raised in violation of

such regulations cannot be lightly condoned.”
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In Piedade Filomena Gonsalves vs. State of Goa & Ors. [(2004)

11

3 SCC 445], this Court has observed :

“4, We do not think that any fault con be found
with the judgment of the High Court and the
appellant can be allowed any relief in exercise
of the jurisdiction conferred on this Court under
Article 136 of the Constitution. Admittedly, the
cgnstruction which the appellant has raised is
without permission. Assuming it for a moment that
the construction, on demarcation and measurement
afresh and on HTL being determined, is found to
be beyond 200 metres of HTL, it is writ large
that the appellant has indulged into misadventure
of raising a construction without securing
permission from the competent authorities. That
apart, the learned counsel for the respondent,
has rightly pointed out that the direction of the
High Court in the matter of demarcation and
determination of HTL is based on the amendment
dated 18.8.1994 introduced in the notification
dated 19.2.1991 entitled the Coastal Regulation
Zone notification issued in exercise of the power
conferred by section 3(1) and Section 3(2)(v) of
the Environment Protection Act, 1986, while the
appellant's construction was completed before the
date of the amendment and, therefore, the
appellant cannot take benefit of the order dated
25.9.96 passed in writ petition No. 102 of 1996.

5. It is pertinent to note that during the
pendency of the writ petition, the appellant had
moved two applications, one of which is dated
11.7.1995, for the purpose of regularisation of
the construction in question. Goa State Coastal
Committee for Environment-the then competent body
constituted a sub-committee which inspected the
site and found that the entire construction
raised by the appellant fell within 200 metres of
the HTL and the construction had been carried out
on_existing sand dunes. The Goa State Coastal
Committee for Environment, in its meeting dated
20.10.1995, took a decision inter alia holding
that the entire construction put up by the
appellant was in violation of the Coastal
Regulation Zone Notification.

6. The Coastal Requlation Zone notifications
i ed in the interest of protectin

environment and ecology in the coastal area.
Construction raised in violation of such
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requlations cannot be lightly condoned. We do not
think that the appellant is entitled to any
relief. No fault can be found with the view taken
by the High Court in its impugned judgment.”

Further, reference has also been made to a decision of the

Kerala High Court in Ratheesh v. State of Kerala [2013 (3) KLT

840]. The same are extracted below :

“98. However, we would rather rest our decision
without pronouncing on the validity of the
permits as such. We have found that the
Notification is applicable to the island, the
island falls in CRZ-I and construction is

impermissible. By merely getting a permit under
the Building Rules, it cannot be in the region of

any doubt that the company cannot arrogate to
itself, the right to flout the terms of the
Notification. We have already noticed Rule 23(4)
of the Kerala Municipality Building Rules, 1999
and Rule 26(4) of the Kerala Panchayat Building
Rules, 2011. In this case, we may also note that

there is no_permission sought from the authority.
It is apposite to note that paragraph 3 (v)

clearly mandates that for investment of Rs.5
crores and above, permission must be obtained
from the Ministry of Environment
WP(C).NO.19564/11 & CON.CASES 21 and Forest. In
this case, the investment of the company is far
above Rs.5 crores. In respect of investments
below Rs.5 crores, for activities which are not
prohibited, permission must be obtained from the
concerned authority in the State. The company has
not made any such attempt at getting permission.
That apart, this is a case where, even if
permission had been applied for, the terms of the
Notification would stand in the way of any such
permission being granted in so far as the island
is treated as falling in CRZ-I. Construction of
buildings as has been done by the company was
absolutely impermissible. The fact that in a
situation where the .construction activity was
permissible under the Notification and if the
company had obtained permit from the local body,
would have made its activities 1legal, cannot
avail the company for the reason that under the
terms of the Notification, such permit obtained
from the panchayat will be of little avail to it
in the light of the nature of the restrictions
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brought about by the Regulations in respect of
CRZ-I in which zone the island falls. According
to the wP(c).N0.19564/11 & CON.CASES 22
panchayat, no doubt, the conditions have been
imposed also as recommended by the Assistant
Engineer who is alleged to have even visited the
island. Whatever that be, as observed by us, in
the light of the view we have taken, namely that
the 1991 Notification applies to the island, it
is squarely covered by the same being included in
CRZ-I and the constructions were begun even
during the currency of the 1991 Notification. The
conclusion is inescapable that it is in the teeth
of the prohibition contained in the 1991
Notification and, therefore, it is palpably

illegal.
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107. At this stage, we must deal with the
argument raised before us by the company. It is
submitted that a world class resort has been put
up which will promote tourism in a State like
Kerala which does not have any industries as such
and where tourism has immense potential and jobs
will be created. It is submitted that the Court
may bear in mind that the company is eco-friendly
and if at all the Court is inclined to find
against the company, the Court may, in the facts
of this case, give direction to the company and
the company will strictly abide by any safe-
guards essential for the preservation of
environment.

108. We do not think that this Court should be
detained by such an argument. The Notification
issued under the Environment (Protection) Act is
meant to protect the environment and bring about
sustainable development. It is the law of the
land. It is meant to be obeyed and enforced. As
held by the Apex Court, construction in violation
of the Coastal Requlation Zone Requlations are
not to be viewed lightly and he who breaches its
WP(C).NO.19564/11 & CON.CASES 24 terms does so at
his own peril. The fait accompli of constructions

being made which are in the teeth of the

Notification cannot present, but a highly
vulnerable argument.”

we find that the view taken by the Kerala High Court in

aforesaid decision is appropriate. Permission granted by the
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Panchayat was illegal and void. No such development activity could

14

have taken place. In view of the findings of the Enquiry,
Committee, let all the structures be removed forthwith within a

period of one month from today and compliance be reported to this
Court.

The appeals are, accordingly allowed with aforesaid direction.

Interlocutory applications, if any, stand disposed of.

(Arun Mishra)

(Navin Sinha)

New Delhi;
May 08, 2019
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ACTION TAKEN REPORT FOR REMOVAL ‘)F DEMOLITION
WASTES OF FLATS IN MARADU MUNICIPALITY,
ERNAKULAM AS ON 10.02.2020

As per the orders of the Hon’ble NGT Southern zone, in OA
12/2020(SZ), a joint cornm1ttee consisting of the Secretary, Maradu
municipality, Kerala State PCB, District Collector, Ernakulam and
Sub Collector, Kochi was appointed to inspect the area of
demolished high rise buildings in Maradu Mur.it ~ipality namely Holy
faith H20, Alfa Serene (twin towers), Jain Co.ul Cove and Golden
Kayaloram and to prepare an action plan for the remediation of the
menace that has caused on account of deposit of the demolition

waste in that area and also the manner of execution wihin shorter

timeline.

In compliance with the order, a committee was constituted
including the District Collector, Ernakulam. the Sub Collector,
Kochi, the Chief Environmental Engineer P;?PL)B, the Secretary,
Maradu Municipality vide order No. PCb/ HO/EE4/NGT/ OA
12/2020(SZ) dated 29/01/2020.

In the joint co.rnmittee meeting convened on 03.0‘2.2020 under
the supervision of the Hon’ble Chairman, SLMC it was! discussed in -
detail on specific actions to be completed and decided to prepare an
action plan. This action plan for the removal of dcbriS'from all sites
was approved by the committee during the 11 =ting’ eonvened on
07.02.2020 and decided to prepare the aciicn taken report and
submit before the Hon’ble Chairman, SLMC on 10.02. ?020 Copy of

the action taken report as on 10.02.2020 is attached as Annexure
1.



O
Ly

SHED,

The comtnittee also decided to convene another meeting on

17.02.2020 to verify the updated status of actios.
=,

An>

\%% R
% Disj)lct Collector, Ernakulam Sub Collector, Kochi

Secretary, Maradu Municipality Chief Envitcaraental Engineer,

Ernakulam



urelojeAey] Uspjoo jo Ipis

I2jem Yoeq 9y} Ul IdLIeq 9[NX3)
0an WS1Y Y 0O PaplAold ‘T
"KJUO | 19MO0) -9U3I3S BJ[Y punore
papiaoxd sI PGl Imoqe Y3y
JO Iaureq 399ys [BIRA PIpIA0ld [
eyq

sa}Is uonijowap [[e Suoje Jy3iay 1293

T FAANXINNY

Joy.aulj Wiy

o

punoj pue 0z0Z Z0'60 U0 Py dJeIpaww| s[2915 Kefip /A | S€ Jo Jouueq [elowr Suisn JulI2A00 2jenbapy €
(@MW1 pue (V)1 . :
aanxauuy se payoene ued ay) pIeog [onuo)
Jo £doD "0z0T'Z0°L0 U0 gDdS> 0} uonnyjod 21el§ B[EIDY PUB IYOO3 1030
ue[d oy panruqns Arredoruny qng  ‘we[mjewrg  10J9[[0D  PWSIJ P
npeIef ‘A1e1a1s9g oA.H djeipawru] Anpediorunjy] nperejy ‘A1eja109g | 03 ueld juswaFeuew paaoidde jo uoissruqng Z
‘s1op1aoxd
901AI9S 93 AQ UONI[OWIP Y} Iaye
punuqes sem ue[d juswaZeuew
RN £y ®ey pauodaz Liediorunjp] nperejy
Aujedouny nperejy  ‘A1e10103g | ‘Areyo100g oy Aq paaoxdde 31 308 pue ueld
sy ‘uoniowsp o} Joud SuOp ION i £ F:EEEH IOPIAOIJ 90TAIDG | JusuraFeuewl 9)sem  UONI[OWIP JO UOISSILIGNS I
Suipuag pue paja[dwod suondy uonejuawa[duil. - KouaSe Sunuowarduy AAandy | oNIS

cﬁw:&.c- NO SV LIOdTd NIMVL NOILLOV

g




I

o

P2ITISUOD 92)TUWIWOD [BOIUYDI) 3}
JO UOIIBPUSWILIOD3I 9y} 12d se auop
aIe 253y ey} papodal Aediounu
npere ¢ A1e19193S ayL

199139
Surpjuuds  yum  poypow Surmod
191em 2d£) asoy Sursn [[us a1e L3y
‘9)ep [[1} 219y} P3[[eISul U33s joU
are siopjuuds Iajem 3y} ‘pI[[0NUOD

1sourfe st uonnjjod isnp 3y} y3noy L,

JjeIpawIw]

S[2a1s AelA s/

uorssarddns jsnp 10§ Surpjuuds 19jem 3jenbopy

e[RI93] JO JUSUIWLIIAOCD) Y1 Aq
P2IMJIISUOD IPIWWOD [BITUYDI] 34}
JO UonEpUSWIIIOd21 3y} 12d se suop
are 253y ey papodal Lifedounu
npeIejN ‘ A1e)91935 oYL
"9A0Q) [BI0D) UIEf ,

JO 2pIs juoyj 2y} Ul ISLIEq 3[1X3)
020 WPy ¥ 0 PIPMOI b
OCTH Jo 3p's

Id)eM Yoeq oY) Ul JdLLRq I[1IXI)

03D WSY Y QI Paplacld ‘g

A Yot T

b8



s ln..\»cﬂ..l.d..ﬂw-..;.r

[o91s  IoAsuaym  SHQIP 9}910U0d

oy Sulaowdl A[snoauejnuils

aaey AdylL ‘KpreoisAyd  pIYgHRA

(31210U02
woy [391S Jo .u;cEE 9391dwod

¥
oye skep 67) OTOTEO'LT

]

sosudiajug ydwoid s/

-(£)(V)] 2ANXaUUY SE PYOEHE I
..QSo._oom redouny £q paroidde
pue ois AefiA Aq penmuqns
yoda1 usde) uonoe A4 Jo KdoDr
paAOWIR]I U23q SeY [333S o1 JO % S€

Jer puno pue AJreotsAyd paytoA

spaa1s AeliA SN

-pa1eda139s
slom [991s W@ JO %oy ey
punoy sem 1 Aqedisdud poytdA

-wrelorele]

aye| o Ul papiaoid 21Mm SIYIUSLL
‘Apoq 1M Kqreou 0} Ul MOQ
Jo saoueyd 3re 14 ‘Kue J1 urel
Suunp g SIS uonIowp Y

Jo Aue woxy punoj sem o3edoas ON

\\|\|€\\I\\I\|l

usp[oD pUE 2U2IS BIIV W Jo apis |

0707 Pd G60UOPAYA |

g[eI123] JO WWAWILIAACD 1 Kq

(skep S¥) 0C0T €010

(skep s¥) 020 €0°10

SLIQOP 212I0U0J JO [BAOWY 38

o)is oY) W0y d)sem [91s Jo reaoway L

s[ea1s AelIA SN

ajeIpawi]

S)IS 9} WOIJ 3)SBM [3931S JO uoneda133s 9

spoa1g AeliA SN

sa1poq 1938M Y} Suryoeal

S1 JSNP JUSWD Suurejuod 19jem ou jell smsug




payLIaA Ured} souejeams g0dSH
-Sujjoned ao1j0d o3uelre 0} paa213e
10392100 P1BSIA JO aAneuasa1day gonensiuwpy PWSIA PRIOA0D TE SIPIYIA guumsug | @ Tl
-3]qe[TeAe 1€ SI[ITA y3noud o_n_amsa ore
jeyp  paInsse sopiaoxd  301AISS sum [[V . sasudiauyg 1dwold SN | F1P1URA PRIdA00 Jo sloqunu aenbope 2Insuy 1
-a101) paNsodap Ua3s ST IAseM 6107/10/3T PP .
ou pue 217 pafEIsul S juerd | 61/L1/II TOA/STTNA opIA Ayqioey Suissaooid Jpsem T
yons ON "020T'T0°60 uo payuRA |uonezOWNY ponsst  ApedIlV g0dsi | d®O dn Sumes 10j uOREZUOWNY Jo Tenss| 01
-surpoun 3y} £q 1940 39 53..
uonoe ey pauuiojul 2AeY Koyl
-suqop SulAOwWRl JTE Aoy 1B} reke
punoj sem 1] -KreotsAyd  pIIRA 0207°€0°10 £ouaSy Surysijowrd( | AP U uo[[e) dISem UONI[OWSP o Jo [eaowy 6

@

AnXdUUy Se Uuﬂoga m—. QuIes
o jo Adoo V- 02072001

uo b:a&o_E-E npeIejN

y3noIy) 1opiaoid  901AISS oy

Kq papiaoid sem paudjsuen} 1M

suqep 23y} 219Ym 0} 2oe[d/saus

oy Jo sperd -pa1e32139S S! uorpod



-uop Su1aq St Suuoyuont ren3ad GuuonuoN wnm3ayg onnfiod 21e1S ®l
guypoxned 2o110d s3uelre 0) pa2I3e $11Q2p JO uonepodsuelL
10309[[0D 101SIA IO aanEIuesa1day | U © 3w - 3uund EuEﬁamo.Q 9o110d gujjoned swm WBIN 91
. -)oe 0} poaoide ayrensideN
SEW._D Jo o>_~8comoao)m - skep S¥ 100 ‘103934 JUSWIYOE0IIUI efed] juaaa1d 0} saINSEIN 1
-pa12A09 39 O}
puno} ore suqap Sukired SIPIYRA '
‘gDdSA jo wedl 2oUR[[IPAINS O
o 4q pa1onpuod uonoadsut
guumg ATUO SO[OTYRA  PIIIA0D
gusn )sem d 20 Juruajsuer) I8 poraIduioD
Ko 1e0 painsse 1op1a01d 201AISS ._.MHMMM% _“H HM.MMMHM&HMM _— . S9IoIYRA
. |3 ot . udisyud 1dwoid “s/N Pa19A0D UL JISEM azolo uoneyodsuen amsud ¥l
- Auoyoe)snes suop 3uraq st Fumam ) '
punoj Pu® wes)  QOUR[[IAINS : _

o £q parNpuo? uonoadsut SuLNP parpdwod SONIALRE [KapedroruniA

poyuoA “AIHOWEISIES suop Suieq | 118 ponnbos UM puE | IPEEIN £q porendai)

se pue gongpodsuta Suung | sesudiud ydwoad SN

2)1s uonijowsp 07 Jusoefpe speot Jo SunPM €1

s1 peol a1 JO Jumem yey pauLioyul

P213A00 Ku0108)SNeS

o1e S1IQIP Suik11e0 SAPIYA punoj

—cnmndem osuxdins guunp _\\\\\\\\\\




020T°20°S1

210J2q Yooq SO] 3yl JO S[Ep
P31epI{OSTOD 3} UGS 0} pIdide
Aiedouny  nperejy”  ‘A1e}a1dnsg
S(] 919yl are S[elap O110ads
ou nq ‘gddSM £Aq PayLBLA
“Kedioruniy

nperejy Aq 020T°20°L0
uo Adoo ooq 3ol sy papIwqng

SreIpaWWI]

Ainedouniy nperepy

Igjsuen [elajew JO JOooq w0~ JO IdueuAUTE]N

61

“UOTJO2IIP
o) 1ad se ouop are SONIANOE
9y} omsud 0] SIS UOLI[OWIP
oy w payumodde aq [[m spyels
Suisiazadns  Aressaoou ‘A1DD 'O

peajsul ‘Je) paunioyur Aypediomungy

nperejy  ‘AIe)jo109§ Iyl . 9ep
113 pajfeisut selowred AILDD ON

JjeIpawury

Ayrediolunjy nperepy

sjutod o13a1ens Je BIOWED A 1DD

81

On
aInxauuy se payoele a1e suipuyy

pue sj[nsa1 Juuoytuows ay) jo AdoH

_preog




b

wepnyewry .EoEm:MM«@E:oEEm Joryd AnediotunjAl npelejA ‘A1eja109§
S
7

=

Jo0H ,.68»:00 qns wenyewry ..Suou:oo pIsIqV u

| s

(D1
anxuuy se ﬂoﬂo«ﬁd m_ uuﬁo—
a1 Jo KdoD "0Z0T 7001 U0 AeP 111
SJUSAd JO Iepuded 39 pamuwqng Jjerpawrui] Kreddrunjy npeleN

“Kare1paurut

JUSAS JO JEpUS[ED 12

SIS Suissaooiday/ guidumy. !
Yoouo M gOdSH ()1 AIX2UUY | : - T
op w 020772001 Uuo spIod3l
M1g ‘dmysioumo 3y SuIAJLIdA . ?oumouto>_&20&ﬂmm

ye  sons  Surpkodl /Tesodsip ) . uonnjod  jooyd 03 €EOdSH

suqep JO S[rEep 2 papuIqns *9)2 Sp10921 Y LE ‘dIysioumo | saoueIe]d Kressaosu pue SANS BuroAo21/suqap

E_m&o:::: nperejy ‘AIe10109S speipawyy | yoayo 03 Anfediouniy nperejy | jo Suidwmp jo Sunoyuowr pue UOnEM3sy




REEEE——— 2)-

= ANNEXURE 1(A)(1)
6 msaasns |

QADJAT) : 0484-2706514
i . 04084-2706544

\

) o8’ agaSimilaoel
00S - 682 304, AP0EMIB Qe mlg)
W o, .
o ..‘ ﬂfﬁl J__. Y& ot
07.02.2020
From ,
Secretary,
Maradu Municipality.
To
Chief Engineer,

Pollution Control board.

Sub : Action plan report for debris removed by prompt enterprises.

Reference : Report given by prompt enterprises on 07/02/2020

Sir,

['am here by attaching the action plan report for the debris removed by prompt .
enterprises from the four demolished Maradu flats. Also here by attaching the log

sheet.

Your’s faithfully.
C‘ e Sl Municipal Sec;re:a:y
A = :
‘7?\\/ | Maradu Municipality



2B~

07.02.2020

From
Secretary
Maradu Muncipality.

To.
Chief Engineer
Pollution Control board
Sir
Sub:
Maradu Action Plan

Maradu municipality expects a total 3000 Torres loads from the four demolition sites of Maradu

Out of which we have removed 450 Torres pre demolition of the flat.

 @roorben

25 "_:\J-_,:?'i;‘-i'i R

———
R & YD EAR
PRIV LS St

A total of 290 Torres and 461 Eichers loads have been removed post demolition till 6th of February 2020.

Considering 1 Torres load is 4 Eicher trucks( Approximation ).

™

Prompt enterprises are yet to remove 2150 Torres loads from the four _.‘es.

Considering that the demolitvion contractor will exit by the 20th of March.

After segregation prompt enterprises are getting approximately 15 loads per site every 3 to 4 déys.
Prompt will take 60 loads per day from all the four sites.

Considering the above approximation they will get a total 11 working days before the exit of the demolition
contractor such as edifice engineering and Vijay steels.

A 'S SN

By the exit of the demolition contractor by 20th of March, another 650 loads will be removed from the sites.
(60 loads per day-for'11 days working)

The remaining 1500 Loads will be removed by us in 25 days from the date of exit of the demolition
contractor.( Considering 60 loads be removed in 25 days).

o) The demolition contractor can finish the work by 20th March 2 * ) and the debris removal will be
C’ completed by the latest of 15th April 2020 by Prompt Enterprises.

et =

Secretary.
Maradu Municipality.
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ANNEXURE 4(A) (2)

- ’
Y [£5-2415/16
u .

. 8R02ET)  0484-2706914

0404-2706544

_ ans’ cagcrﬂcr\ﬂrmoeﬂg’l

. ) ans - 682 304, APNEMIB Qe g

P ‘ !’A.QE":;‘!:‘ X
‘N' -unﬁ:1-’:e;n" >
07.02.2020
From
Secretary,

To

Sir,

Maradu Municipality.

Chief Engineer,
Pollution Contro| board,

Sub : Action plan report for debris removed by prompt enterprises.

Reference : Report given by prompt enterprises on 07/02/2020

I am here by attaching the action plan report for the debris removed by prompt

enterprises from the four demolished Maradu flats, Also.here_by attaching the log /

sheet.

Your’s faithfully.

Municipal Secretary
Maradu Municipality




Secretary
Maradu Muncipality.

To

Chief Engineer
Pollution Control board
Sir,

Sub: Maradu debris Removal Report dated 6th Feb 2020,

—50-

Pre demolition we removed approximately 450 Torres loads which was all sent to our yard in
Chandroor, Alappey. From the yard it was taken to various godown sites at Pallippuram, Alappey.

Post Demolition our work commenced on 27th January 2020

Total Loads Removed
Eicher: 461
Torres: 290

The loads are taken to the following sites;
Varappuzha site: 150 Torres

Anachal site: 125 Torres

RM and Chundamala Crusher: 15 Torres
Pallippuram KSIDC industrial park: 461 Eichers

All vehicle drivers are given strict instruction to cover the vehicles with canvas and an additional
staff is employed to help the drivers cover the debris and ensure it is done.

The debris is watered before the commencement of work each day.

Sites Days Worked | No of Loads Removed Vehicle lypt"_r No of Vehicles Alotted
Alpha Serene ' 3 303 | Eicher 20
Towers )

H20 Holy Faith 4 162 | Torres 15
Jain Coral Cove : 4 128 | Torres ) 15
Golden Kayaloram 2 158 | Eicher 15

The roads adjacent to the sites are watered to curb the dust pollution as needed while we operates a

sites debris removal,
Achyuth Joseph

Prompt Enterprises
9995980233

From




———

50~

07.02.2020

From
Secretary
Maradu Muncipality.
To
Chief Engineer
Pollution Control board
Sir
Sub:
Maradu Action Plan
Maradu municipality expects a total 3000 Tarres loads from the four demolition sites of Maradu
Out of which we have removed 450 Torres pre demolition of the flat.
A total of 290" Torres and 461 Eichers loads have been removed post de ~olition till 6th of February 2020.
Considering | Torres load is 4 Eicher trucks( Approximation ).
Prompt enterprises are yet to remove 2150 Torres loads from the four sites.
Considering that the demolition contractor will exit by the 20th of March.
Afler segregation prompt enterprises are getting approximately 15 loads per site every 3 to 4 days. |

Prompt will take 60 loads per day from all the four sites.

Considering the above approximation they will get atotal | | working days before the exit of the demolition
contractor such as edifice engineering and Vijay steels.

By the exit of the demolition contractor by 20th of March. another 650 loads will be removed from the sites.
(60 loads per day for 11 days working) : {

The remaining 1500 Loads will be removed by us in 25 days frea the date of exit of the demolition
contractor.( Considering 60 loads be removed in 25 days).

The demolition contractor can finish the work by 20th March 2020 and the debris removal will be
completed by the latest of 15th April 2020 by Prompt Enterprises. ' -

L
/, . " \
/R U\
U0 Ae T Secreln.r)f. _
SR e i Maradu Municipality.
. 3 ‘¢ Lo
\ - /e '
\\ " o . ‘: ‘ ///
n- _ ', 4,7 \
St -l ” .



‘" Office of the Municipal Secretary
I \‘D\lnmdu Ernakulam ' &
F’ln . O\‘g.? \?()“ ! N

1-:3-2415/2016
I'rom.
The Secretary
Maradu Municipality
10
The Chiet Engineer, \

Polluuon Control Board Emakulam

v

Sir.

ANNEXURE 1(A)3

Ph 0484-2706544 ()
: 0484-2706514(L g
E.mail secretarymaradugegmail ¢

10-02-2020

Sub: - Maradu Municipality-Suit Section-Demolition of Maradu Flats-

Removal of debris- Implementation o
order-regarding

f The Honourable NGT

Ret: - Order ot;lhe Honourable NGT dated 22-01-2020 in OA 12/2020

With reference to the above subject, | her

of Maradu Municipality regarding the rem
demolition by Vijaya Steels. The letters su

et et ———————

SI.No DE\IL Quantlty ! Vehlcle No

e — e e e

| 05- 07 "0’70 14,360 Kg KL 08 K 1940

eby submit the action “taken report
oval of debris of Maradu Flat
bmitted by the are attached herewnth

! Stonage/Re cyclmg

HadHad Premium Pvt Ltd
Aluva

P"l'lval' Steel Pyt Lad, Aluva

vuriyar Steel Pyt Lud, Aluva

e e

o 15.00.2020, 13715 K KL 11 E2916
" i ' 7 - x

3 | 06-022020]14670kg  [KLOINO3II
l i

4 17029020 1iagokg  KL1TE16

5 07-02-2020 10835 Kg I\l NET

.._.--_.' . - me 1o [r— ‘- N pp—
6 08032020 1265 Kkg  TKL 09 ABS9

TOTAL 77,685 Kg

IMadllad Premium Pvt Lid.
Aluva

l’t.nyar Slcel Pvl L. ld Aluva

lladH'\d l’rcmnum Pwvt le

Aluva a,

oLdllilicu vy wallliovalilivt



R AR TIRD >

Total Loads Removed

77.685 Kg

The loads are taken to the above cited places for storage and Recycling

All vehicle drivers are given strict instruction to cover the vehicles with canvas
and an additional staff is employed to help the drivers cozr the debris and ensurc
i\ is done. Monitoring and inspection are done to coinply the order of the
Honourable NGT in OA 12/20 dated 22-01-2020. Kindly Verify the documents
submitted and if any correction or clarification needed intimate this office in

writing.

Yours faithfully
s 'i."' oL R
M.Mohammed Arif Khan
Secretary. Maradu Municipality
Copy: - (1) The Collector. Ernakulam

. (2) The Sub Collector. Fort Kochi

Enclosures: - Relevant documents Submitted by Vijaya Steels
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No. 200.4, Madhavaram High Road, Madhavaram, Chennai-600 060.
Coll : 9444025399, 936‘925.‘199
Fax:91-44-2595 7435

E-mail : vijaysteels@ymoil.com
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: Office of the Municipal Secretary
@ Marau Ernakulam ,
P 082 304 b=, -

[5.04150016

From.
The Secretary
Maradu Municipality
10
The Chief Engineer

Pol|ution Control Board Ernakulam

Sir,

Sub: - Maradu Municipality-Suit Section-
Removal of debris- Implementation of Th

order-regarding

Ref: - Order of the Honourable NGT dated 22-01
ect, I hereby submit the action taken report

the removal of
The letters submitted b

With reference to the above subj
of Maradu Municipality regarding
demolition by Edifice Engineering

herewith.
JAIN IOUSING

SI.No Dalc

“Quantity . Vehicle.No

S

Ph 04842706544 O
(484-270651410

E-mail secretarymaradu( gmail.con

10-02-2020

Demolition of Maradu Flats-

e Honourable NGT
22020 in OA 12/2020

debris of Maradu Flat
y the are attached

i o ——— e

Storage/Re-cycling _

I W e
] 18-01-19,395 Kg (KL 11 E2916 Had-'ad Premium Pvt
_ 2020 . :Ltd, Aluva
2 2]:01-113,555Kg KL 10 AB 6129 Periyar Steel Pvt Ltd,
2020° | "Aluva
. I e P e e
3 ‘ 24-01-' 16,965 Kg TN 28 AS 3308 ._HadHad Premium Pvt Ltd
2020 O 1 :
4 58.01- 12,770k KLILET313 | HadHad Premium Pvt Ltd
2020 ] g
5 30.01- 10415Kg KL 17 A 4360 “Periyar Steel Pvt Ltd,
; Aluva ;

2020

P T



— — G0

6 N0 13,890 kg K1, 07 R 4509 'Peuymsmeu'wlkf

1)
2020 | Aluwn -,

TOTAL 76,990 kg

U ‘ '
76,990 Ky )
HOLY FAITH BUILDERS PVT LTD

SENo Date Quantity Vchlclc'Nb s Stmngc/Rc-cycliny
Lo liaas kg KL 317800 | Periyar Steel Pyt Lud
' 2020 [ 'Aluva
2 2. ()l 113,830 Kg KI1, 35 C-6577 Hadllnd Prcmlum Pyt L
2()2()
13 22 OI 12,940 Kg 'rKL 07S-5364 | HadHad Premium Pt Lid
2020 f
4 24-()!- 11,605 Kg KL 11 E-2916 HadHad Premium Pyt 11
' 2020
5 30-01-113,715 kg ,‘KL 11 E-2916 Pcrlynr Steel Pvt Ltd,
.' 2020 ’ ' 'Aluva
@ 01-02- 10,075 kg K1, 13 B-727 ’Pcriynr Steel Pyt ILtd,
2020 , i Aluva
TOTAL 74, 340 kg S
L. |
Total Loads Removed
74,340 Kg
GOLDEN KAYALORAM
Sl No Dulc ;Ouunuty Vehlclc No LStornge/Rc-cycling
I 27 01-/8,300 Kg !KL 3l- 7804  Periyar Steel Pvt Ltd,
| 2020 Nuva
‘2 - 28 Ol- 8 535 Kg KL 35 C 6577 HadHad Premlum Pvt Ltd
2020/

S (’ - - et e

3 , %omx.’maasxs |

Is Removed

—

74, 340 Kg



Pr (484-2706544 Hex

- ffice of the Municipal Secretary
@ Maradu. E:.'na;«'u.'am ' 048d. 270651 3
Pirn 682 304 [ G , E.mail secretarymaradui gmay! con
- e W

The loads are taken to the above cited places for storage and Fecycling

All vehicle drivers are given strict instruction to cover the vehicles with canvas
§md an additional staff is employed to help the drivers cover the debris and ensure
it is done. Monitoring and inspection are done to comply the order of the
Ionourable NGT in OA 12/20 dated 22-01-2020. Kindly Verify the documents
submitted and if any correction or clarification needed intimate this office in

writing.

Yours faithfully
O o M.Mohammed Arit Khan
' Secretary, Maradu Municipality

Copy:=t1) The Collector. Ernakulam

(2) The Sub Collector. Fort Kochi

I‘nelosures: - Relevant documents Submitted by Edifice Enginecring

IOy vy YIS e
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31:01- 13850k

Total°’Loads Removed
76.990Kg "

' KL 07 BR 1157 4

)

-

HOLY' FAITH BUILDLRS PVTLTD

et e e e e

Total Loads Removcd
74, 340 Kg

e - y— e

Puxyur Steel Pvt T\\
Aluva

!r-—-.—_ o

‘Sl N° Date _ Qu:':\ntlty |Veh1cle No Stor'tge/Re cyclmg
I g‘ 17:01- 112,125 Kg |KL31 7804 Periyar Steel PviLtd, |
! "0"0 IAluva !
2 2001 13830k KL3SC6577,, | HadHad Premium PvtLd |
2020, |
3 .22:00-112 94o‘|<g | rKL 0755364 1, " HiadHad Pran]LIm Pyl
S ool l L Puelad
Tl e . e e me S
4 24- Ol-- 11, 605 Kg IKL L1 E-2916 * HadHad Premjum Pyt Lid
' - 2m0 | .
5 30- 01-' 13, 715 Kg iKL 11 E- 2916 _ iPeriyar Steel Pvt Ltd,
4 i 2020‘ : : 'Aluva .
6 T To1-02- 10,075 Kg KL 138727 “Periyar Steel PutLid, -
: 2020 'lAluva '
: lOTAL 74, 340 Kg I |
! I
a - P ST QR z
Total Loads Removed '
74,340 Kg ' '
GOLDEN KAYALORAM _
ano’Dme"' Qumﬂﬂy PV“““““?“____f§?T§fEif¥dmg ;
T B |8365 Kg |KL317804 |Perivar Steel P LI
o 2020: Aluva
> — " 98-01 ) %_8_,5-.;_5-!-(g ' IKL, 35 C-6577 HadHad Premium Pt Ltd
o, 20200 L P
T T ToTAL | 16,635 ke |
' ! . e = = -

Net total of dCDI;iS removed from gi! three sites= ‘.l"‘..'68,.165 Kg
l ' ; l‘ .
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“Office of the Municipal Secretary Ph : 0484-2706%44 (O)

b

e | ANNEXURE -1(

Maradu, Ernakulam . e § . 0484-2706514(D)
Pin - 682304 | : Ny J'-.' » E-mail ; secretarymaradu@gmail.com .
e o
E5-2415/2016 - | S 10:02:2020
From, ' ' . ’ .

The Secretary
Maradu Municipality
TO | :
The Chief Engineer, \
Pollution Control Board Ernakulam
- Sir,
Subi - Maradu Muniéipality-Suit Section-Demoliion of Maradu Flats- -

Removal of debris- Implementation of The .ionourable NGT
order-regarding o

Ref: - Order of the Honourable NGT dated 22-01:2:020 in OA 12/202

With reference’ to the above subject, 1 hereby submit the action taken
report of Maradu Municipality regarding the removal o/ debris of Maradu Flat

demolition

Pre demolition wastes were removed approximately 450 Toi‘res (112500 onnes) oo

loads which was all sent to the yard of Agency in Chandroor, Alappuzha. Frorp/
the yard it was taken to various godown sites at Pallippuram, Alappuzha '

Sitess ~ Days  [NoofLoads lVehicle-' No of Vehicles
o Worked Removed type lotted .
‘Alpha Seren 6 600 ( 3750 Eicher {7 L
Towers } tonnes) | . -
H20 Holy 8 100(2500  [Tomes |I5

Faith ____| onnes)

Jain Coral * 4 100 ( 2500 Torres '3

Cove: __| ___ponnes) .- L .
Golden ‘7 ' 400 ( 2500 Eicher }5.. :
Kayaloram | onnes) - i

The Post D_emolition work commenced on 27th January 2020
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AN Nervaoe vreoes
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N .li‘l‘,u N Qlem ! a4 S ’ j T '
A ' Sites Days INo of Loads 'Vehicle ~ No of Vehictes

y .‘T(‘L,___.._-,...."7..--,;_\_N9rked , :Removeq © tvpest T Aloted
| Alpha Seren l . 3I 303 (1894 tonnes) | Eicher | " ,
i . o s :
I H20 Holy : " 4. 162 (4050 tonnes) T(‘)rre%:ié?
'Faith 3 N
Jain Coral T 207128 (3200 tonmes) | Torres - |
Cove | L :
Golden . 2! 158 (988 tonnes) | Eicher -
Kayaloram ! 5 I '

. Total L'oads Removed

Eicher: 461 (11525 tonnes)
Torres: 290 (2882 tonnes) o

The loads are taken to the following sites: . -

- Varappuzha site: 150 Torres (3750 tonnes) - -

Anachal site: 125 Torres (3125 tonnes) . }:1;-;‘
RM and Chundamala Crusher: 15 Torres ( 375 tonnes)
Pallippuram KSIDC industrial park: 46} Eichers ( 1 1525ﬂvtonnes)

All vehicle drivers are given strict instruction to cover trie vehicles with canvas
and an additional staff is employed to help the drivers cover the debris and
ensure it is done. The debris is watered before the commencement of.work each
day. The roads adjacent to the sites are watered to curb the dust pollution. Strict
monitoring and inspection are.done to comply the order of the Honourable NGT
in OA 12/20 dated 22-01-2020. All documents submitted by the Agency
appointed for-the removal of the debris are attached hevewith. Kindly Verify the

same and if any correction or clarification needed i tirv:te this office in-writing.

Yours fai‘t-fully ' -
A, T(&_f:\ v~

”—
! L
Lo ST e

M.Moham n ed Arif Kh.an

Secretary, Mnri\du Municipalily'
Copy: - (1) The Collector, Ernakulam ' '
(2) The Sub Collector. Fort Kochi

Enclosures: - Relevant documents Submitted by Prompt £, cucies
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FORM 12C

gSco Ruto 32
¥
e _.‘_d,';" -
GOVERNMENT OF KERALA
KARUMALOOR VILLAGE omce ; »’
| POSSESSION CERTIFICATE ? .
No. 44121078 | o - " ¥ pate: omizots
Na olP 30
e me e ntowhom certificate | SHIHABUDEEN
Nome of Fother - "[K'M HYDROSE
' ASARIPARAMNBIL SHI4AB MANZIL. 242,
Address B | WELIYATHUNADU* ;"
Post Office with PIN Code L WEST vsummumou eassn
District ' Eranakutam

Certified that 1and shown In the schedule below are in possassion and or%}%_:yment of the parson

v g Old Survey | Re-Survey | ReSurvey Ext\’i'cd Thandapper ‘Ctnss
Taluk / Village No Block No - | InHa . of
Paravur/ Karumaloor 156/3-5 . 0.1633 | 30707 | . ay
{Certificate Issued Date. ' 071112019 |
Designation of the Issuing officer - VILLAGE OFFICER

Purpose for which tho cartificata s issued 07 | kA RUMALLOOR c{mm PANCHAYATH

Tha umﬂauluuutd Based on the Ovtads Given in the apriication, local enquiry, facts 4y
+#c0r08 produoed ' ."_'1".
‘ ' T

X

' ' o Signature valid
e - o '. -Digitally signe G RAJEEV
Secunty Coda : 372N : Date: 2‘61 %7 104 IST

[L=1] 8

1 1mmwmmm vahd a¢ pet 1he Inlormation ‘hcfmlam (mkf,‘

2 Auhemoty of thes document can tuvcnhdhom MIp Ledstsict hataia gov It mmmlmcmu Number and
" @ amvtv code. Alematvely, tlsa e cul the numbers 155300(rom BSNL landine), 047 1155300{rom DSMN. motile),
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KERALA PANCHBY BT eUioin b es 2019
APPENDIX U2 " :
[Sve rule6(17)&9(4)]
» SITB APPROYAL AND DUILDING PRRMIT.
KARUMALLOOR GRAMA.PANGH

AYAT

No.A2/13395/19 = . L Dated:03/01/2020 .
| . CO
Ref:+ Application dated 11/11/2019 from W

Sri./Smt..SHIHABUDHEEN,ASHARIPARAMBIL.SHIHABMANZILVELIYATHUNADU .
Site approval and permission Is granted for extension to be GROUP H STORAGE BUILDING

Building the (specify the construction).in Survey/ No 156/3-5 Village Kar't_:qiallur. Taluk .
North Parur, District:Ernakulam for a STORAGE Bullding (specify the occupancy) purpose
_subject to the conditions stated below: o | _ o
(1) Adequate safety measures shall be ensured for p’rotecti‘on agalnst damhge to hea]th‘,
life,buildings and property of the workers and lnhabim_.f{ts; around, duringan‘d after
building construction. The owner and the developer s!?all be solely responsible for
any such damages. : )

(2) Appendix L ~Fire Self declaration form attached

(a) Set backs (m) (Provided)

. 1‘-"

Bullding 1 Front 1891 M Rear Side 3 M Side-1 3.09M - Side
2 209 M : ‘
(b) Plot Area (sq m) 16.39 ARE
(c) FSI: 0.54 . Coverage :53.88% | : ’ .
(d) Details ofprdposcd building | N ,,; ' S
. ' Bullding no. 1
Occupancy Group Al Residential
Floors x Height of the building 9.20 m
C U . Bullt-up | Area provided forparking Inside
. 5 area (Sq.m) the bullding (Sg.m) -
Ground floor | STORAGE . | 8083.05M2 60(5 NOS)
' (GROUP H) ' -
Total : ' 883,05M2 -

T Signa“are and namitror Secretary

_ 4 V-PURNISRISHNAN
) ) | e SECRETMRY.
| e .} RARUMALLOOR GRAMA PANCHAYAT
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MONITORING-DATA AND FINDINGS

-

Data on sound and ambient air'monitoring resmlt:{i*

tad
[

[ .";:vL - ' : . . .
| : PAR*METER . -
| SLNO DATE - STATION . , - —
. SOUND (dB)/ | PM10(pg/m®) | PM2.5 ( ug/m?)
DISTANCE (m) | ACTUAL | STD [ACTUAL| STD -
JAIN CORAL COVE gggg:ﬁgg‘m | a1 |100]| 139 | "60
1 1/21/2020 e -
o HOLY FAITH 67.7d8/10m | 6o | 100 | 51 60
79.9 dB/3m A
[ HOLY FAITH 59.9d8/160m | 40 . 100 | 106- | 60
2 | 1/22/20 o s ' .
/22/2020 | ) cn SERENE 57.848/120m | g9 | 100 | 64 60 .
AT 64 dB/73m 4 ~
3 | 1/23/2020 | GOLDEN KAYALORAM | 65-80B/64m 54 1 100 | 120 60
‘ . 63.4dB/76m
ALFA SERENE 61.8d8/85m | 100 | 100 | 208 | 60 -
o | y2a2000 57.3dB/160m | "~ -
' GOLDEN.KAYALORAM - | 61-5dB/73m | g1 ¥4 400 | 222 60
57.7dB/165m X
apiesarion | .| 68.5dB/25m ' i .
35/2020 | JAIN CORAL COVE 38 | 100 | 111 | 60 .
5 | w25/2020 56.5d8/150m |
6 | 05/02/2020 | ALFA SERENE ' _ 35 | 10| 65 60
7 | 06/02/2020 | GOLDEN KAYALORAM - | - 1 48 | 100 | 34 | -60

— '

( Standard Sound Level : 55 dB(A) Leq at 1m outside the boundary ) ~
A) Air& Sound

From the monitoring data , following observatiogs are made: - .

)
k¥

" 1.Alfa Sexene
Sound level found to be exceeding the standards prescribed for the residential
zone even at 120m from the boundary of the site.PM10 obtained Wwas just
within ambient air quality standards at a distance of 160m from the site.PM"
2.5 is exceeding the ambient air quality standards a. 160m. s

2.Holy faith,H20

il

Sound level found to be exceeding the standards p;."z-scribcd for the residential
zone even at 160m from the boundary of the site.PM10 obtained was within
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ambient air quality standards at a dnstance of 80m from the site.PM 2 5 is
cxcccdmg the amblent air quality standards at 80m

.3. Jain Coral Cove

" Sound level found to be exceeding the standards prcsqnbed for the residential
zone even at 150m from the boundary of the site. PIulO obtained® was w1thm
ambient air quality standards at a distance of 585m__.',‘frqm the site.PM 2'5 is ~

N
)

exceeding the ambient air quality standards at 85m. 3 S

[

4.Golden Kayaloram

Sound 1c§/el found to be exceeding the standards prescribed for the residential
zone even at 165m from the boundary of the site.PM10 obtained was within
ambient air quahty standards at a distance of 85m from thc site.PM 2.5 is .
exceeding the ambient air quality standards at 85m. .' '
: B) Water Quality
From the analysis reports of the water samplcs collected prior to and the
post demolition activities,not much variation "our:l in the water - quality.

However,water quality will be monitored penodlcally up to the complete

removal of debris from the sites.
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MARADU MUNICIPALITY

“\—\p %02{.57?‘. ) \\~_ 5 .

AsN NEXURti@

K UNDANNOOR, MARADU, ERNAKULAM

Email: secrct.-uyma:adu@gmall.wm

Website: www;naradu lsgkerala gOVI -

CALENDAR OF EVENTS RELATED TO DEMOLITION OF FLATS

INMARADU MUNICIPALITY

ACTIVITY

T

. DATE

AGENCY

Order of the Honourable Supreme Court on SLP
-1227-4228/2016 .

27-11-2018

Constituting A Thn.c-Membt.r
Committee

"GO (R1) No.3236/2018/Isgd

24-12-2018

Constituting a technical team to
assist the

3 "First Meeting of the Three-Member Comnittee 28-01-2019 | Meeting conducted.by The
. : : , Additional Chief Sccretary
4 T Order of the Honourable Supreme Court on SLP 708-05-2019 | Trdr to demolish the 5 Flats of
4227-4228/2016 . iaradu Municipality
5 Meeting at the Chamber of Hon: LSGD Minister | 01-06-2019 | To discuss about the
: implementation.of The 7
+4on>Supreme Court Order
‘vated 08-05-2019
6 Visit of Professors from 1T Madrus 03-07-2019 |"Study of Enviornment Impact
i1 Order of the Honourable Supreme Court o SLP | 06-09-2019 | To comply the order dated 08-
‘ 4227-4228/2016. ' ) ', 1i5-2019 within 20-09-2019
8 Inviting Tenders for Expression of Interest 09-09-2019 " nre-demolition process
9 Letter 1o II'T for technical Support 09-09-2019 | For technical assistance.
10 Letter to the Inhabitants of the flats to evicuate 10-09-2019 | Evacuatiop process
1 All purty Meeting at Chief Ministers Conference | 17-09-2019 | Demolition | Process
Hall
12 Letter to The University Engineer, CUSAT 19-09-2019 RelldeLmﬁLhnlCM assistance
13 Lotter 10 The Director, 11T, Chennai b 19-00-2019 | Rendering technical assistance
14 Letier to The Director, NIT T19-09-2019 | Rendering technical assistance
15 Appoiniment of Srl Snehil Kumar Singh IAS 24-09-2019 A;jdutcllonnl charge of Sccretary,
| leindu
16 Appointing of Engineerss for assisting Maradu 25-09-2019 | 1.0 (RY) 2074/20 l9/LSGD
Municipality for the demolition process . '
17 Appointing Mr.M. Mohammed Arif Khan 28-09-2019" Addmonnl Charg,e of Secrefary
.Mnmdu Mumclpahly
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|

| Meeting of Revenue Officials related to 29-09-2019 [ Evacuation process T
evacuation -
Meeting of Technical Commlttcc 05-10-2019-  |'Demolition Process
Meeting of Technical Committee 11-10-2019 | Demolition Process
Selection Notice to Vijaya Stecls for demohshmg 15-10-2019 | Demolition Proccss
The 2 towers of Alfa Ventures T . ‘
22 Selection Notice to Edifice Engineering for . IS-I'\)-Z’W) Demolition Process
; demolishing Jain Coral Cove, Hly faith and R : -
-Kayaloram Flats ' .
23 Agreement with-the demolition companics 23-10-2019 ' | Demolition Process
24 | Work Order and Site hand over order given to the ( 23-10-20 !_'9(", Demolition Process ~
: demolition companies = ‘
25 ‘Mecting of Technical Committee 04-11-2019 . | Demolition Process
26 Meeting of Technical Committec 08-11-2019 [ Demolition Process
27 Meeting of Technical Committee 15-1122019% | For the selection of Agency for
' - © ot | debris removal
28 Selection of Debris removal Agency 04-12-2020 | Debris removal
129 Agreement executed for debris removal 13-12-2020 | Prompt Agency ' .
30 Work Order given to Prompt Enterprises 13-12-2020 [ Waste removal -
3l Meeting of Technical Committee 03-01-2020 | Demblition Process
32 Mecting of Technical Committee 10-01-2020 | Demolition Process
33 Demolition of Alfa Ventures and Holy faith Flats | 11-01-2020 | Demolition -
34 Demolition-oF Jain Housing and Kayaloram Flats | 12-01-2020 Demolition:
35 Post Demolition Work Started by Prompt 27-01-2520 | Debris Removal
I 0 . B -
M. MOHAI AMED ARIF KHAN"

 SECRETARY; /IARADU MUNICIPALITY '
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ACTION PLAN F OR RDMOVAL (0] DL'MOLIT[ON -

WASTES OF FLATS IN MARADU MUNICIPALITY
ERNAKULAM

-

As per the orders of the Hon’ble NGTwSouthern Zone, in OA 12-of. 2020(SZ), a joint

- Committee consisting of the: Secretary, Maradu Mumcxpah 7/ Kerala State Pollution

Conuo! Board, District Collector, Ernakulam and Sub Collector- Kochi was appomted to
inspect the area of the demolished high rises in Maradu Munic;pality and to prepore an
action plan for remediation of the menace that has caused on ‘account of deposit of the

demolition waste in that area and also the manner of execution within a shorter timeline.

i
[t was "also ordered to suggest/: recommend necessary pollutlon control mcchamsms to

arrcst the polluuon caused on account of noise and dust and to remove the demolmoq
waste that has fallen into the nearby water body and to submit a factual and actlon taken

report in this regard within a period of one month

The Hon'ble Tribunal also ordered that this must be donc u.)."’ler the supervision of the
State Level Monitoring Committee (SLMC, Kerala) appointé&'by thi._v. Tribunal in O.A.
606/2018. | ' |

v
Ve

Tnc monitoring committee was diréc‘ted to submit periodical reports about the progress of
the work to the Tribunal independently after evaluating the si¥s taken by the officials

[

responsible for compliance with the Rules.

In accordance with the Order a committee of the District Collector- Ernakulafn, the Sub
Collector - Kochi, The Chief Environmental Engineer - Kerala State Pollution Control
Board - Regional Office - Ernakulam, the Secretary-- Maradu Municipality was
constituted \;ide order No. PCB/HO/EE4/NGT/0.A.12/2020( 5 "} -lated 29/01/2020.

‘Ihe start up meeting of the aforesaid .committee was held on 03.02.2020 which was

“chaired by Justice A.V. Ramaknshna Plllm Chairman, SL}M.Z, Kerala. The Member

Secretary of the SLMC was also present in the meeting. The' Commlttee reviewed the
decisions of the SLMC meetmg held on 24.01.2020 legarq.ng the pollutlon control
measures to -be followed during segregation at site and transgortation of debris to the
crusher/ recycling plant. The committee visited all the 4 demolition sites on the same day
and aséessedthe way of segregation and verified the pollution mitigation measures at the
site. 'The following action plan is drawn up on the baéis of the mécting and the site visits

conducted by the committee. , o
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Activity Implementing agency ‘.'rl":‘.ime line for
_ implemer_ltatior}
“Submission of demolition | Service Provider Immediate
waste management plan o
and get it approved by the .
Secretary, | Maradu ‘ “: :
Municipality
2 Submission of approved | Secretary, Maradn | Tramediate
management plan to the [ Municipality :
District Collector, | i
Emakuiam, Sub Collector, “"
Kochi, Kerala  State ’
Pollution Control Board
3 Adequate covering using | M/s Vijay Steels Immediate
metal barrier of 35 feet ’
height along all derr_lolition
sites
4 Adequate water sprinkling | M/s Vijay Steels. . | inmediate
for dust suppression | '
5 Ensure That no  water | Ms Vijay Steels Immediate
| containing cement dust is | *‘ :
reaching the water bodies ‘ .
6 Segregation of steel waste | M/s Vijay Steels 01.03.2020 (45 days)
from the site | ' .
7 Removal of steel waste | M/s Vijay Steels 01.03.2020 (45 days)
from the site . .
8  |Removal of concrete | M/s Prompt Enterprises | 27.0%.2020 (25 days
debris g-,ﬁez" complete removal
' “of steel from concrete)
9 Removal of the demolition | Demolishing Agency [ £1.03.2020
| waste fallen in the Kayal ‘ ' .
10 Issual of Authorization for | KSPCB . Already - issued
setting up C&D waste . Autporization’ ' “vide
. | processing facility RULES/VOL.IV/17/19 |
. . dated 28/01/2019
11 Ensure Adcquate numbers M/s Prompt Enterprises .ﬁl\ time

of covered vehicle are
avahbie

)t



"I Ensuring . vehicles _ate | District Administration . Aﬁ fime
covered ' e
Wetting of roads adjacent | M/s.Prompt. - During . trans;o:tati'on -
to-demolition site Enterprises(regulated by |'and as' and when
Maraflu Municipality] requited .till " the|
a ..asctivities completed'

14 | Ensure transportation of | M/s. Prompt Enterprises After segregation and
C&D waste in covéred " during .‘transportation
yehiclcs till - the  activities s

"'Eompletéd B
15 | Measures to prevent Kayal District Collector, Kochi . AS days . i
| enroachment | ‘
O 16 | Night time patrolling Police Department | During night time
Transportation . of
, K 'debris'_ -

17 | Ambient Air/Sound | Kerala  State  Pollution _Regular.MQnitoring' '
Monifdring ; Control Board" i '

18 . | CCTV camera at strategic | Maradu Municipality Immediate
points | i

19 . Maintenance of log book:| Maradu Municipality | Immediate .. .

| of material transfer | | ‘L‘ . .
20° .Regulation a;nd monitoring | Maradu Municipality to jImmedi'ate
(&) lof - dumping  of check ownership,BTR . -
debris/recycling sites and | records etc. ‘
necessary clearences.. . KSPC§ to check pollution |
) ' parameters[verification] )
21 Calendar of event ° Maradu Municipality fﬁiﬁmediate -

. [on ict Collector, Emakulm
@M_—f—-

Secretary, Maradu Municipality

Chief Ex

ental Engineer,

akulam
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"E5-2415/2016 Date: 04/12/2019

SELECTION NOTICE

Sub: Tender for the above work of Debris removal of Demolishing the Holy Faith
H20 flat at Maradu Municipal area as per Hon'ble Supreme Court Qrder on
08.05.2019 for Rs (-) 12.36,000/- (V™) Ty elve Lakhs Thirty six thousand

rupees only). execution of agreement and furnishing Security deposits and
Performance Security Deposits reg:-

Ref: 1) Tender/ Negotiation dated 02/12/2019
2) Judgement dated 08.05.2019 of the Honourable Supreme Court in
SLP(C)Nos. 4784-4785/2019(arising out of SLP© No. 4227-4228/2016)
3) Letter No. 233/RB1/2019/LSGD Dated 07.09.2019 from Additional
Chief Secretary to Kerala State Government,

‘

M/s PROMPT ENTERPRISES, Nochima, Kompara, N.A.D P.O,
Alwaye, Ernakulam -683563 | Debris removal Contractor is hereby informed that ?
your tender for the above work is accepted at the rate of Rs. (-) 12,36,000/-(Neawie
Twelve Lakhs Thirty six thousand rupees ohl‘y). The one third of the quoted amount

should be given at the time of agreement in favour of Sectetary Maradu municipality

and the balance of the quoted amount should be given after demolition of the building.
After that, fine at the rate of 1% of contract amount shall be levied if agreement is not
execuled within 10 days after the notified period of 14 days, failing which tfe work

will be carried out otherwise at his risk and cost without further notice.

\
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ES-2415/2016 Date: 04/12/2019
SELECTION NOTICE

Sub: Tender for the above work of Debris removal of Demolishing of Alfa ventures(

Ref: 1) Tender/ Negotiation dated 02/12/2019

2) Judgement dated 08.05.2019 of the Honourable Supreme Court in
SLP(C)Nos. 4784-4785/201 9(arising out of SLP® No. 4227-4228/2016)

3) Letter No. 233/RB1/2019/LSGD Dated 07.09.2019 from Additional
Chief Secretary to Kerala State Government,

M/s  PROMPT ENTERPRIS_ES, Nochima, Kompara, N.A.D PO,
Alwaye, Ernakulam -683563 - Debris removal Contractor is hereby informed that
your tender for the above work is accepted at the rate of Rs. (-) 6,85,000/- (Newative) gio
Lakhs Eighty five thousand rupees only). The one third of the quoted amount should
be given at the time of agreement in favour of Sectetary Maradu municipality and the
balance of the quoted amount should be given after demolition of the building. Afier
that. finc at the rate of 1% of contract amount shall be levied if agrecment i.s not
cxecuted within 10 days after the notified period of 14 days, failing which ll}e work

will be carried out otherwise at his risk and cost without further notice.
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ES-2415/2016 Date: 04/12/2019

SELECTION NOTICE

Sub: Tender for the above work of Debris removal of Demolishing the J

ain llousing
& Co. flat at Maradu Municipal ar

¢a as per Hon'ble Supreme Court Order on
08.05.2019 for Rs (-) 12.36,000/-(Neriive) Ty o1 o Lakhs Thirty six thousand

rupees only). execution of agreement and furnishing Security deposits and
Performance Security Deposits reg:-

Ref: 1) Tender/ Negotiation dated 02/12/2019

2) Judgement dated 08.05.2019 of the Honourable Supreme Court in

SLP(C)Nos. 4784-4785/201 9(arising out of SLP® No. 4227-4228/2016)

3) Letter No. 233/RB1/2019/LSGD Dated 07.09.2019 from Additior
Chief Secretary to Kerala State Government.

hal

M/s  PROMPT ENTERPRISES, Nochima, Kompara, N.A.D P.O.
Alwaye, Ernakulam -683563. Debris removal Conl‘racmr is hereby informed that
your tender for the above work is accepted at the rate of Rs. (=) 12,36,000/-(‘Neeative)
Twelve Lakhs Thirty six thousand rupees only). The one third of the quoted amount
should be given at the time of agreement in favour of Sectetary Maradu municipality
and the balance of the quoted amount should be given after demolition of the building.
After thal, fine at the rate of 1% of contract amount shall be levied if agreement is not
executed within 10 days after the notified period of 14 days, failing which tIJc.work

will be carried out otherwise at his risk and cost without further notice.

v W’QJJ
L Mun Secretary
Maradu Municipality
(
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ES-2415/2016 Date: 04/12/2019

SELECTION NOTICE

Sub:  Tender for the above work of Debris removal of Demolishing the Golden
kayaloram flat at Maradu Municipal area as per Hon'ble Supreme Court Order
on 08.05.2019 for Rs (-) 3,56,000/- (8™ Three Lakhs Fifty six thousand
rupees only). execution of agreement and furnishing Security deposits and
Performance Security Deposits reg:- '

Ref: 1) Tender/ Negotiation dated 02/12/2019
2) Judgement dated 08.05.2019 of the Honourable Supreme Court in
SLP(C)Nos. 4784-4785/2019(arising out of SLPO No. 4227-4228/2016)
3) Letter No. 233/RB1/2019/LSGD Dated 07.09.2019 from Additional
Chief Secretary to Kerala State Government.

M/s PROMPT ENTERPRISES, Nochima, Kompara, N.A.D P.O,

Alwaye, Ernakulam -683563 Debrjs removal Contractor is hereby informed that

your tender for the above work is accepted at the rate of Rs. (-) 3,56.000/- ((Neewive)
Three Lakhs Fifty six thousand rupees only). The onc third of the quoted amount
should be given at the time of agreement in favour of Sectetary Maradu municipality
and the balance of the quoted amount should be given aﬂer demolition of the building.
After that. fine at the rate of 1% of contract amount shall be levied if agreement is not
executed within 10 days after the notified period of 14 days. [ailing which the work

will be carried out otherwise at his risk and cost without further notice.
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Maradu Municipality




